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qEF TREEH i ST A

% feeett, 16 |1, 2026

FT.3M. 1372(37).— Fesl T TLHIE, TET T ATATTH 1956 (1956 T 48) (S T o 7eTq I<h
srferferare #gr AT §) T 97T 3F T IT-eTT (1) FIT VST AREAT FT TN Fd g0, g THTLTT g ST % T2Tq o
SEET 5T & &g et § g et 326 F 6T 205.373 & Rt 311.700 9% F g-@ve & AT
(FTETFTOT/A=E oToeT A 2-A7/4-3 FT TAET AR, ALEAT, Tave T AT TATAT F oA T 6 for7 ag i
srutera & foraerr wfer avfe fi=r sraeet & fear w37 &, UET GiF %7 o719 7 o o7 Ser il =9 Fal ¢ |

FTs AT =7f=F, ST 3% oW # Raag §, 36 saferfe=s it e 337 it IT-amT (1) F refi= @t T3  forw
Y o F ITANT 9T TSI § T ATALAAT & TH9H T ARG F THH (&7 F ATq2 011 srai=y Teve FT T |

T T SO JeAH ATTEHT, AT Ty, THHAQE Fl oI & T&qq =l STU3(T 377 399 396
ST SAfRfIT o STur s wreqw srtereTey, srafxyewdat @ st w9 § 77 ff f3fes T9Ee g g9 s v
ST T AT UHT SATTAIT T GAATS  THT TAT UHT ST ST HdeA o6 TAT, TS HI< af, o Teqm i’ sraeq®
THE, AT GIIT AT AT ST FT SATATT T TR AT SFTATATT FT AT |

IF rterfeae 7 e 3 T IT-TT (2) F e ey vt g Gt war #wrE oft s sifaw g

TH ATEEAT  SIAd A ATAT JIH F TR AT AT AT TeqH ATIAFEN F ITh F1ATAT | 394 8 317
ST Raas ARt g teqor o s a&ar 2 |

1899 GI/2026 (1)
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LA
SET TST F FAYE o § TET T 326 F AT, 290.1 7 .Y, 295.6 % o st it ST Avedt @
TR sroraT §X=mT |fga s &7 |fer f@awo |
TS T AT I €T et 1 A FiqE
#w | wdewder || qft w1 R i B gl AR AT G || S AT
HET (STt TR (FF)
1 2 3 4 5 6

TIGF FT TTH: THATI
REEIEIEHEIRU]
1 359 fasft e (S1-01) 0.04 (T ) 0.0161878
2 359/531 fasft e (S1-1) 0.18 (U< ) 0.072845
3 360 T e (T.0T) 0.0400001 (< ) 0.0161878
4 366 T e (TfRaT (. siren) 0.0400001 (< ) 0.0161878
T T AT AHATIE
5 242/299 fasft e (S1-1) 0.0250001 (< ) 0.0101174
6 243 TR TR (TR (=) 0.3099993 (U= ) 0.1254553
7 243 TR TR (TRAT (=) 0.16 (T ) 0.0647511
8 244 TR TR (TRAT (=) 0.095 (T=T ) 0.038446
9 273 IBEil e (S1-T) 0.0250001 (U= ) 0.0101174
10 275 TR TR (TRET T (THT)) 0.015 (T=T ) 0.0060704

Total 0.376366

[®T. &. RO/BBSR/11017/LA/97/2016/3A]
g FHTET, Feaw

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 16th March, 2026

S.0. 1372(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for
building (widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of
NH 326 in the stretch of land from Widening & Strengthening of existing 2 lane with paved shoulder from km 205.373
to 311.700 Km in the district of KORAPUT in the state of ODISHA, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.
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HILT T TSIA . AHTYTL

3

Every such objection shall be made to the Competent Authority, namely, Tahsildar Dasamantapur in writing
and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures falling NH326 in the stretch of land
from Km. 290.1 to Km. 295.6 (Dasamantapur) in the district of KORAPUT in the state of ODISHA.

State: ODISHA

District: KORAPUT

SI. No. Survey/Plot Type of Land Nature of Land Area Area
Number (in Local Unit) (in Hectares)
1 2 3 4 5 6
Taluk: Dasamantapur
Village: Naranga
1 359 Private Agriculture (D-II) 0.04 (Acre) 0.0161878
g
2 359/531 Private Agriculture (D-II) 0.18 (Acre) 0.072845
Agriculture (A.A.A
3 360 Government (Dhoda)) 0.0400001 (Acre ) 0.0161878
4 366 Government || griculture (Rakhita 0.0400001 (Acre ) 0.0161878
(P.Jungle))
Village: Lamtaput
5 242/299 Private Agriculture (D-II) 0.0250001 (Acre ) 0.0101174
6 243 Government || 2griculture (Rakhita 0.3099993 (Acre ) 0.1254553
(Gochar))
7 243 Government [[Agriculture (Rakhita 0.16 (Acre ) 0.0647511
(Gochar))
8 244 Government ||/ -griculture (Rakhita 0.095 (Acre ) 0.038446
(Gochar))
9 273 Private Agriculture (D-I) 0.0250001 (Acre ) 0.0101174
Agriculture (Sarba
10 275 Government Sadharana (Rasta)) 0.015 (Acre) 0.0060704
Total 0.376366

[F. No. RO/BBSR/11017/LA/97/2016/3A]
SHAIKH AMINKHAN, Director
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